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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1098 OF 2024

BRIGADIER PARAMJIT SHING & ORS. ...APPLICANT
VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS

Action Taken Report ‘on behalf of Joint Committee Constituted in
Compliance of Order Dated 04.09.2024 passed by Hon’ble NGT.

1 That thlS case is fixed for 19.12.2024 before this Hon’ble Tribunal.
- 2 That earlier the case was fixed before this Hon’ble Tr1buna1 and this Hon’ble
‘ Tribunal pleased to pass order dated 04.09.2024. The operatlve part of the

' order is reproduced as under: - :

’ “ 1. In this orzgznal applzcatton the applzcant has razsea’ a grzevance
: ‘about the zllegal fellzng of trees in South Czty 1 Sector 41, Gurgaon s
' Haryana v '

v '2 Submzsszon of the vCounseZ fo the. apphcant is that the zllegal felling

of trees in the Sector has taken lace and in thzs regard relzance has

: been placed on the photographs f lea’ as Annexure A 8 ( Colly)

"‘3 Submzsszon of the counsel for the: applzcant is that though the
‘ znformatton was sought under the RTI vide annexure A-4. Still, a
‘vague reply was gzven by the Forest Department of the Government
of Haryana vide annexure A-5. On the inspection of the record
: relating to tree fellzng annexure A-6, it was found that no detailed

znformatzon of the grant of permzsszon or rejection is available with

the Forest Department

4. Referring to the notiﬁcation datea’ 28.11.1997, learned counsel for

the applicant has submitted that Tehsil Gurgaon, District Gurgaon
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5 . ]
where the Sector in question is located was covel ed by the
notification issuedunder Sector 4 of Punjab Land Preservation Act,

. o] s, b . A 3 'f 2 1 ¢ UPON
1900 prohibiting felling of trees for 15 years. Placing reliance uf
the judgment of the Hon'ble Supreme Court in the case of Narender

Singh & Ors. Vs. Divesh Bhutani & Ors, reported in 2022 SCC

Online SC 899 he has submitted that by the the said judgment
Section 2 of the Forest (Conservation) Act, 1980 became applicable

and the prohibition continues.

5. He has submitted that though several complaints were made to
different authorities with respect to the illegal felling of trees but no

action has been taken till now.

6. The O.A. raises substantial issues relating to compliance of with the

provision of the Scheduled enactments.

7. Issue notice to the respondents for fi lzng thezr response/reply by way

; of affidavit before the Trzbunal at least one week before the next.
“date of hearzng through e- f lzng If any respondent dzrectly f les the
reply without routzng it through hzs advocate then the ‘said

"_‘,’llj,respondent wzll remazn vzrtually present to asszst the Trzbunal ; '_ f

4 Applzcant is dzrected to serve the respondents and fi le an aﬁ" davzt of

service. at least one week before the next hearzng date

' 8 To ascertain the correct factual situation at the :ground level we also
. form a Joint Committee 'comprising". of a representative of the
Member Secretary, HSPCB, DCF Gurugram and DM, Gurugram

who will act as the coordznatzng agency.

9. The Joint Commiittee will visit the site to ascertain the truthfulness of

the allegation of illegal felling of trees and will also find out the ;”
persons responsible for the same, if the allegation is correct and. ‘

submit a report before the Tribunal within eight weeks."
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3. That in compliance of the order dt. 04.09.2024, Joint Commitice seeks |

. . - e ) 1Y 8] ll]c
of this Hon’ble Tribunal to file the reply to the averments madec in OA by

applicants.

. That as per the order of NGT, a joint committec was formed on 16.12.2024
of Pollution Control Board Gurugram and Forest Department under the
chairmanship of Deputy Commissioner Gurugram regarding the trees cut in
the year 2021 in Plot No. C-76, C- 100, C-101 of South City-1 Gurugram, a
copy of which was also sent to the Forest Department by the DC office
Gurugram. Thereafter, the records of DFO Office Gurugram 67and Range
Ofﬁce Gurugram were reviewed, but no complaint regarding ‘above-
mentioned offence has been found in the office records. It is also pertinent to
mention that no permission has been taken form the Forest Department for
cutting of trees in the mentioned area during the mentioned time.

. That the joint committee inspected the spot of Plot No. C-76, C-100, C- 101

- of South City-1 Gurugram. No trees were found in front of these plots on the
spot, but on looking at the Google Image of the year‘ 202'1_’ (photo attached as
Annexure 1) it was found that on the Spot there were trees in Plot No. C-76,
C-100, C- 101 of South City-1 Gurugram There was one tree 1ns1de the C-

; 76 plot and two trees were standlng out51de there was’ two tree OlltSlde the
plot C-100 and two trees in front of plot C- 101 ‘which are no longer standing

¢ :on the spot. Form the above mentloned factual position it can be safely
estabhshed that these trees have been cut ‘without the permlssmn of the

. Forest Department. For the 1]1egal/unauthorlzed felling of trees Forest

- Offence Report No. 063/ 1341velated 18/12/2024, Forest Offence Report No.

064/1341 dated 18/ 12/2024 and Forest Offence Report No. 065/1341 dated

18/ 12/2024 has been 1ssued.‘ '

Divisiondl Forest Officer -

Gurugram SClentlSt B, HSPCB (Representatlve

of Member Secretary, HSPCB &
Deputy Commissioner, Gurugram)

Dated :- 18.12.2024

Place :- Gurugram
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